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Se 06 No, | In eanarc.lse af the ;:cwers confex:red by sub-clause

" {rFof clauge (zsc) of Section 10 of the Income-tax Act, 1961 (43 of

W"iﬁsl). the Gentral Government hereby notifies Veerayatan, Rajgir for
8 A
* 7 the purpose of the said sub-clause for the assessment years 1993~94

to 1995-96 subject to the fallowing eenditions, namlys- o

i

1) ‘the assessee will apply its ineomg, or. accumlate for application,
wholly and. exclusively to the objec"ts for which it is established;

“\,«« (ii) the assessee ‘will net invest or depesit itg furds (other than ,

‘ voluntary contributions received and maintained in the form of
Jewellery, furniture etc,) for any period during the previous

yYears relevant to the agsessment years mentioned above otherwige

1.,4,/ than in any one or more of the fems or mdes speeified in
©  sub=gection (5) of Section 11;

(:!.11) this notificatien will not: apply in zelation to any - inceme B
being profits and gaing of businegs, unlegs the businesg ig
incidental to the attainment of the objectives of the agseggee

. and separate books of accounts are. maintainad in mspect of
' such business. _ ‘
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e (HeKe Choudhary)
UnderA sacretary to the Government of India.
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